DELHI STATE LEGAL. SERVICES AUTHORITY

{Constituted Under the 'Legal Servie{es;Authbriries Act, 1987, an Act of Parliament)

Under tive Administrative Control of High Court of Delhi
Central Office, Patiala House Courts Complex, New Delhi - 110001

Ph. : 23384781, Fax : 23387267, Email : estabwing-dsisa@nic.in

www dslsa.org 247 Toll free Helpline Number: 1516

Last date of submission of application: 03:01.2019

;,_iAdvertisement

Delhi State Leg“al Services Aﬁthérﬁty invites application from eligible Incian

Nationals. for selection/appointment -on the post of Other Persons/Members.
Permanent Lok -Adalat-III (PUS): to be established under Section 22B, Lega!
Services Authorities Act, 1987 for a penod of 02 years as per the following terms
& conditions :- :

Terms & Conditions:

A person who 1s, or has been, in the employmient of any Central or Stafe
Clectricity- Authonty or in stmbuuon Companies with experience of mort

‘than 20 yedrs in service and/or who has obtained selection grade or super

tme  scale i the highest ' cadre. in the  concerncd

~Department/Undertdlung/Company/PSU and conversant with technical

aspect of generation, dJ:,tnbqun and-supply of electricity besides lying down
of the tanﬂs and dssessment of blus or charges for consumpuon of electnaty
and dxsputes ansmg there from, ‘

'Prowded that such candldates mth Legal BﬁCkground shall be preferred.

* The initial appomtment for Other Person/Member shall be for 2 years only,

whxch shall be extendable at the dlscrenon of the Hon’ble Executive

Chairrhan of the Delhl State . Legal Services Authority for a further maximum

period of 8 years. Thus the total period of office shall not exceed 5 years or

" the attainment of the age of 65 whzchever 1s earher and they shall not be

ehgible for re-appomtment

The selection. may be made. on the basis of general reputation. The applicants
in consideration zone shall be called for interview before a Committee to be

-constituted by the. Hon’ble Executwe Chauman ‘of .the Delh1 State Legal

Semcea Authonty
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o wdme v A The terms and.conditions of semce of Other persons/Members, Permanent.

- - Lok Adalats including the remgnaﬂon and removal shall be governed by the
terms and (,ondmons outlined in Permanent Lok Adalat (Other Terms and
Conditions of Appointment of ._Cha.trpersons and other Persons) Rules, 2003
read with .Permanent Lok Ada’lat (Other Terms and Conditions of
Appointment of lerpersons and other Persons) Rules, 2008 and
Permanent Lok Adalat (Other- Terms and Conditions of Appointment of
Chairpersons and odler Persons) Rules, 2016 as amended vide notification .
No A—GOOIl/ 10/2012-Admn III (LA)/LAP (IUS) dated 22nd ]une, 2016 of

i T apphcable to ‘the Governme11t Semmts in-force.

- P T —"

5 T he s1tt1ng :fee of other Pcrsons/Members shall be Rs. 1500/ per sitting ;
| 6. For the purpose of attending: rhe sitting of PLA the Other Person/Member

shall be entitled to Conveyance Allowance of rupees five thousand per
‘month.

7. The Other Person/Member - before appointment shall have (o fake an
undertaking that he does and will not have any such-financial or other interest.
as 18 hkely to dﬁet,t prejudxually hlS tuncnons as such Other Person/Mener.

S8 If any, Other Person/Member, PLA (PUS) fails to join within the stipuiated

K “period, the ‘Hon'ble Executma Chalrman, DSLSA shall be competent to
appoint any other person - from the available waiting hst of Other
Persons/Members. o

9. The applicant selected for the’ post of Other Person/Member ‘Xh(lll submit the
statement of property in detzul before taking over charge within 10 days of
publication of the final selecﬂon hst faxhng which' the appomtment shall be

deemed cancelled.

10. Eligible apphc:ant shall subrmt their application in the prescribed format
(Annuxure-Al) Lomplete n all reSpect and sent it on email address estabwing-
dslsa@nic.in from:their email IDs latest by 03.01.201 9.

’ 11 Apphcanons whxch are mcé)mplete or received after the last date of

submxssmn of applicaton shall not be entertained. .
' INE

(SANJEEYV JAIN)
MEMBER SECRETARY
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"Anpexure-A

Anphcatlon (Proforma) for the nost of Other Person/Member,

Permanent Lok Adalat

(Establxshed under sectxon 22-B of the Legal Services Authorities Act, 1987)
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LewName': ..
(Capital Letters)

(TO be fi l!ed personally by the applicant)

2. Father’s Name/Husband’s Name ..... v

3. PresentAddress..................;-.;‘.;:......,.............’.,.~.......‘..'

.............................................................................

[P N

5. Date of Birth (dd/mm/yy)

.....

6. Date of Retirement from Service: ........cc.ccoveviverirvarnnsinnn.

?

7. Post held at the time.of mtiremehﬁ: .

8. Disciplinary action/criminal casé,if any,

R

Taken durmg serwce/presently pendmg, provide details on

e Affi davnt

12: Present Employment if any:..

uo,o varssesess
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Self attested
photograph
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(If yes, ébbmit No objection Certificate)’

13. DetaxlsofProperty............‘..;;f.';. ...................... e
(To be submitted by the candidates, tmally selecf.ed before the Joxmng)

14, Detalls of Famxly Members : ............ e er———— e .

P TR S
PR

15. Contact No. :....... e P e
16. EmailID:...................... e et

Date :

Y

_PlageT e

TSI

Signature of applicant
Note “Application are adwsed to exerclse due diligence in filling the applications as t hc'
DSLSA reserves the nght to accept any addxtnonai/amended/rewsed apphcatmn
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